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Final Order No._58239/2017___                

Per S. K. Mohanty:  

 Rejection of refund claim filed under Notification No. 

102/2007-CUs dated 14.09.2007 in respect of Special Additional 

Duty of Customs (SAD) is the subject matter of present dispute. 

2. The ld. Advocate appearing for the appellant submits that the 

goods imported by the appellant were suffered SAD at the time 

importation and the said goods were sold in the domestic market 

on payment of VAT/CST.  Thus, he submits that since the condition 

of the notification dated 14.09.2007 has been duly comply with, 

the appellant should be entitled for refund of the SAD amount paid 

by it at the time of importation of the goods.  He submits that the 
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appellant has adequate documents/records to show that the goods 

actually imported by it, were sold in the domestic market on 

payment of appropriate VAT/CST.   

3. Since the issue is fact based, I am of the view that the 

matter should go back to the original authority for verification of 

the documents/records to be submitted by the appellant for  his 

satisfaction that the condition of the notification has been duly 

comply with by the appellant. The ld. DR appearing for Revenue 

has also no objection for remanding the matter to the original 

authority for verification of records.   

4. Therefore, after setting aside the impugned order, the matter 

is remanded to the original authority for verification of the records/ 

documents for proper ascertainment, whether the appellant is 

entitled for the benefit of Notification No. 102/2007-Cus. dated 

14.09.2007 in respect of the refund claim filed by it.   

5. In result, the appeal is allowed by way of remand to the 

original authority. 

(Dictated and pronounced in open court) 

 

        

 

                      (S. K. Mohanty)     

Member(Judicial) 
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